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T, 2374().— Fea [T LA, T TSHE ATAHITT 1956 (1956 1 48) (58 =7H =76 THTq
I ATATAIH FZT AT 2) T &0 3F 0l ST-GTT (1) BT T& ATRAT T TART FId g0, Tg THTLTT @l ST
F TATq o6 ITAT TS F FFAE orer § NH53 % .71, 493.3 & f.#1.567 .4 (FAF e TFAY) T &
J-gue F AT (AETH0T/T5E oMoy Aigd 2-A7/4-A7 T TATET A1), AL, TaweT T TATAT & AT
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TSI o o0 UHT IH o ITANT 92 19 § 7 ATSEAAT 6 TH1AA 0l 0 | TH & & Haq< =11
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ST 3T (| ST SiY UET STqfial 6l g9ars & THETq a9T UHT &Y = F:7 & T4, q(S Fs af, o
TETH YT STA9TF THE, AT G AT AT ST Tl SATATA Y AT T SFALATT T FhT |

T |

8 3 3T fRaas AtRat g Adreror & ST gdr ¢ |

I sAferfea it e 3 it IT-4TRT (2) F TfT werw wrfersrTe grer AT A wre oft srer sty

TH SATAAAT 6 AN AT ATAT I o L@ AT AT A TeH TTIEHT 6 I HIATAT § 3T

AT
IEET T & FF et # NH53 & .41, 493.3 & #.61.567.4 = o0 o1Sie1 T ST aredt d<=er
Tred soraT "v=ar aigd g v w@fery fEawor

TS FT ATH; ILHET et &7 AW T

HHF | AU ESET ([ RIS g E TS JH AT aTRA || I T AR

Her (T TS (FFI)

1 2 3 4 5 6

ATAS HT 7T TaX
T T ATH: TG 213 e §-0 4 sAarafer

1 3004 forsft e (3. 0.015 (737 ) 0.0060704

aT.F)
2 3004/7468 st %d';) T (. 0.015 (T#7) 0.0060704
3 3010/3324 IBEl AT (ST 0.0299999 (T=+Y ) 0.0121408
KIERE)

4 929/6467 IBEl a“r: ‘35; (AT - | 0.0099999 (T=+Y ) 0.0040469
AT T ATH: ST
T T ATH: FEATAT
5 1099 EEl Tifiweay (A1) |[0.1000001 (THT ) 0.0404695
T T ATH: FEiS
6 873/1263 Bl R fEe (mE) 0.03 (TF7) 0.0121408
7 873/1266 IBELl Tfisheae (JTa) 0.61 (T#%) 0.2468636
8 873/1270 BEl T (AT 0.05 (T=¥) 0.0202347
T T ATH: STEAL
9 983 BEL Rt (aaT)|[0.2299999 (T ) 0.0930797
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ATTe T ATH: [EUST
10 192 EEil EEfoTe (FwaTe)||0.1199999 (T#T ) 0.0485633
11 212 Aty T 0.2 0.0809389
12 214 At TR (7 0.0600001 (T=¥ ) 0.0242817
HTLTIIT)
13 215 At TR (7 0.0600001 (T=¥ ) 0.0242817
HTLTIIT)
Total 0.6191824

[®T. . NHAI/1101 3/Odisha/NH-6/L.A./Notification/(3a)/3A]
g srHiET, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 8th May, 2026

S.0. 2374(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NHS53 in the
stretch of land from Km. 493.3 to Km. 567.4 (Collectorate Sambalpur) in the district of SAMBALPUR in the state of
ODISHA, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, SLAO Sambalpur in writing and
shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.
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SCHEDULE

Brief Description of the land to be acquired with or without structures falling NH53 in the stretch of land from
Km. 493.3 to Km. 567.4 (Collectorate Sambalpur) in the district of SAMBALPUR in the state of ODISHA

State: ODISHA

||District: SAMBALPUR

SIL No. Survey/Plot Type of Land Nature of Land Area Area
Number (in Local Unit) (in Hectares)
L1 | 2 L3 1 | 5 | 6 |
|Taluk: Sadar |
[Village: SAMBALPUR TOWN UNIT NO.15 AINTHAPALI |
1 3004 Private giﬁ;gmm (Be.Pa- 0.015 (Acre) 0.0060704
2 3004/7468 Private ggri"“lwre (Be.Pa- 0.015 (Acre ) 0.0060704
o .Fa)
3 3010/3324 Private ?griculwre (Ata 0.0299999 (Acre ) 0.0121408
adhran)
4 929/6467 Private Agriculture (Ma.Pa-T || 1699999 (Acre ) 0.0040469
Do.Fa)
|Taluk: Jujomura |
|Village: Kabrapali |
5 |[1099 ||Private ||Agriculture (Chaka) || 0.1000001 (Acre )|| 0.0404695|
|Village: Kendghati |
l6 |873/1263 ||Private ||Residential (Gharabari)|| 0.03 (Acre )|| 0.0121408|
7 |873/1266 ||Private ||Agriculture (Chaka) || 0.61 (Acre )| 0.2468636|
B |873/1270 ||Private ||Agriculture (Chaka) || 0.05 (Acre )|| 0.0202347|
|Village: Jayantpur |
l9 ||983 ||Private |[Residential (Gharbari) || 0.2299999 (Acre )|| 0.0930797|
|Village: Pudapada |
10 192 ||Private |[Residential (Gharbari) || 0.1199999 (Acre )| 0.0485633)|
11 212 ||Private |INon Agriculture (Patit)|| 0.2 (Acre )| 0.0809389)|
12 214 Private ‘sag;}‘l‘;‘gge (Mal 0.0600001 (Acre ) 0.0242817
13 215 Private ’;‘f&ﬁ;gg)re (Mal 0.0600001 (Acre ) 0.0242817
Total| 0.6191824|

[F. No. NHAI/11013/Odisha/NH-6/L.A./Notification/(3a)/3A]
SHAIKH AMINKHAN, Director

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054. S&i™ =




		2026-05-11T23:09:20+0530
	SARVESH KUMAR SRIVASTAVA




